307 Petitions Committee
Report
PROF. K.K. TEWARY: Economic of-

fenders are not champions of Freedom of
the Press... (Interruptions)

MR. SPEAKER: ShriShantaram Naik...
(Interruptions)

MR. SPEAKER: Shri Sharad Dighe...
(Interruptions)

SHRI 8. JAIPAL REDDY
{(Mahbubnagar): On a point of order, Sir.
(Interruptions)

SHRIAMAL DATTA: Mr. Speaker, Sir,
You decide whether NDMC's conduct can
be discussed in this House or not. It is well
established that Parliament has got the right
to discuss about NDMC.

MR. SPEAKER: Ifit can be done, it will
be done. If it can be done, then nobody can
stop it.

[Translation]

SHRIMOHD. AYUB KHAN (Jhunjhunu):
Mr. Speaker, Sir, the Submarine issue is
under consideration by the PAC and Shri
Amal Datta has presented a wrong picture
and we have not even signed the Report.
Now he wants to present before the House
that every arbitrary point of view and wrong
picture.

MR. SPEAKER: | will look into it.
(Interruptions)

SHRIMOHD. AYUB KHAN: He ismerely
putting up a show here.

[English]

MR. SPEAKER: I will have to see
everything for myself and then decide.
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[English]

SHRIMOHD. AYUB KHAN: It has been
raised in the House before being cleared by
the committed. It is wrong.

[English)

MR. SPEAKER: Nothing goes on rec-
ord.

(Interruptions)*

MR. SPEAKER: Mr. Sharad Dighe is
orly going on record.

(Interruptions)

SHRI S. JAIPALREDDY: On a point of
order, Sir.

MR. SPEAKER: Now matters under
Rule 377 are going on.

12.19 hrs.
MATTERS UNDER RULE 377
[English)

(i) Demand for opening Post
Offices in all villages

DR. PHULRENU GUHA (Contai): Mr.
Speaker, Sir, many villages of our country
aredenied thefacility of Post-Offices. | appeal
to the Union Government to provide the
basic facility of Post-Offices fo all villages in
the country.

(ii) Demand for re-considering the
proposal for constructing San-
char Bhawan Buildingon the Play
Ground plot on sea shore at
Prabhadevi, Dadar (Bombay)

SHRI SHARAD DIGHE (Bombay North

“Not recorded.
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Central): Sir, on receipt of report about the
degradation and misutilisation of beaches in
the Coastal States by building and other
activity, the Government of India at the insis-
tence of the then Prime Minister Smt. Indira
Gandhihad conveyed its desire thatbeaches
be kept clear of all activities and all kinds of
artificial developments at least 500 metres
from the high-tide water mark.

In spite of the above policy, Videsh
Sanchar Bhavan is being constructed onthe
sea-shore plot at Prabhadevi, Dadar, Bom-
bay. The plot was a playground and hence
sports lovers of the locality are also agitating
for the last four months against such con-
struction. Decrease in the number of play-
grounds is also a matterof concernin Bombay

city.

| urge upon the Communications Minis-
try to reconsider the proposal of constructing
Sanchar Bhavan on that plot and to shift to
some other interior plot in the locality.

" (lii) Demand for early clearance to
the pending irrigation projects
of Maharashtra

SHRI BALASAHEB VIKHE PATIL
(Kopargaon): Government of Maharashtra
have submitted 25 major and 48 medium
irrigation projects to the Central Water
Commission for clearance of the Central
Government, some of which are pending as
far back as 28.1.74.

The State’s Irrigation Department pur-
sues the matter with Central Water Commis-
sion for early clearance as and when oppor-
tunity comes. The matter has also been
discussed with the Union Minister for Water
Resources and also at the Secretary level.

For the clearance of the projects the
Central Government has appointed a Study
Group. Inthe Report of the Study Group, it is
proposed that the joint meeting of the offi-

VAISAKHA 13, 1911 (SAKA)
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cers of Ministry of Water Resources/Central
Water Commission and the State Govern-
ment should be held for early clearance of
projects. In the Report of the Study Group,
the proposed time limit for the clearance of
major and minor projects is 24 months and
12 months respectively.

| humbly request the Government to take
necessary steps to get early clearance, so
that Maharashtra does not face the drought
situation in future or Union Gowvernment
should allow the State Governments to
sanction the irrigation projects up to Rs. 20
crores.

12.22 hrs.
[MR. DEPUTY-SPEAKER in the Chair

(iv) Demand for central assistance
to Teesta Barrage project

SHRI ANANDA PATHAK (Darjeeling):
Sir, the Teesta Barrage Project is one of the
biggest irrigation projects in India and is a
project of national importance. It has an
irrigation potential of 9.19 lakh hectares and
its subsidiary Teesta CanalFalls Hydel Power
Project is expected to generate 67.5 MW
power which may open the possibility of
setting up of a number of small scale and
medium industries and provide employment
to a large number of unemployed youths in
the districts of Darjeeling and West Dinajpur
and other districts of North Bengal. The
original concept of the Project was cleared
by the Planning Commission in 1973 and
subsequently modified in 1976. Updated
modified cost estimate of First Sub-State of
Phase-1 works out to Rs. 510 crores. The
entire expenditure has so far been borne by
the West Bengal Government excepting a
Central Assistance of Rs. 5 crores and
Advance Plan Assistance of Rs. 15 crores in
1986-87 and Rs. 10 crores in 1987-88. This
being a project of national importance, Un-
ion Government should provide Central



